Concral Administrative Tribunal
Principal BenchiNew Delhi
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O.ha No, 2452/94.

New Delhi, this the gth of January, 19395,

HON'BLE SHRI 1.P. SHARMA, MEMBER é:g
HON'BLE SHRI Bo.Ke SINGH, MEMBER (A

Om Pal Singh,
“w S/o Shri Khazan Singh,
R/O C.495, Gali Noe By
Bshsk Nagar, ohahdara,
Deihi - 110 093, Roplicant

(8, KoG.Sath) Advocate)e

Versus

Callector of Customs,
1. Ngu Customs House,

161 Rirport,
New Delhi,

Union of India through

» g
Sscretary, Govt. of India,
Ministry of Finance,
Ngrth Block, Central Secretariat,
New Delhi,
Rgsponden ts
(By none )

JUDGE ENT_(ORAL )

HON'BLE SHRI JeDe SHARMA, MEMBER(I)

R el

Shri KeGeSath sppears for the applicant, He has

also supplemented this application by filing the raﬁraiﬁ#; '

ment rules particularly adverting to. the post gf“Farségkk

which is a non-selection post, it is szid that the agp?i;aﬁu
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fulfils all the qualificstion for the post of Farrash
though he may not be eligible for regulariaétion as
S.psylbting short of one inch of the prescribed hwight;
In view of this the learned counsel for the applicant
prays to uithdraw this application with the liberty to
make representation to the respondents to c&esiﬁar the
applicant'for the post of Farrash, He is =lsc gilven 3iberﬁy
to assail any final order passed’in his case on his repres-
santation, if he still aggrieves, The applicalion is,

therefore, dis missed as withdrawn, No cost,
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( BeKLSINGH ) - . ( JePeSHERMA )
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